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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
3BMG Marg Civil Lines, 018 Red Building, Allalabad-21506]
Regionat Branch, Affahnbad

Dated: 06/62/2018
To

Appetlant s per address i table below

Respondent as per address in tabie below

Final Order No. A/70291/2018-EX[DB] dated 16/01/2018

Fam directed to transmit herewith a certified copy of order passed by tire Tribunal under section 35-C{1) of the

Central Exeise and Sall Act, 1944, (/ j
gl
/'f_\'ss((‘ Registrar
Application Appeal Name and Address of Appellant
B30I Commissioner of C USTOMS-
Meerat-ii

OPPOSITE SHAHEED SMARAK,
DELHI ROAD..BHANSALJ
GROUND,

MEERUT,

UTTAR PRADESH

Name and Address of Respondent
Kesar Enterprises Ltd, (sugar
Division},

Baheri, Bareiily. (U1,

Copy To
SAdvoeatels) / Consultant(s):

KAPIL VAISIH

Ind Floar, Part-a Kyishna Janld
Palace, 33-¢, Rampuar Garden, Civil
Lines, Baveilly, Up

4 Bar Association, CESTATY, Allahabad
5 Drector Publications, Customs, Excise. L. Estate, Pethi

6 Més Centax Publications Pyt -t 1312-B, Bhishin Pitunah Marg, Opp 1CICE Bask of Defence Colony New
Pelhi-3

7 Company Law institute of India Bet, Lid., No.2 (old 170,363, Vaithyaram Street, T. Magar, Clicninai-17
8 Taxmann AHied Service Iy, L., 5932, New Rohtak Road, New [Dethi-110005

9 LAWCRUX Advisors Pvi, Lid., LAW House, 1-8. Sector 10, Faridabad 121003 (Flaryana)

10 TaxindiaOnline.com Pyvt. Ltd., 2nd Floor, Vasant Arcade, Vasant Kunj, New Delhi - 110070

£ Murk Professional Services Py, Lid,, 108, Everesy Block, Aditya Enclave, Hyderabad - 18

12 The ICFAI society, 52, Nagarjuna Hill, Punfaputia Hyderabad.-500082

{3 M/S Knowledge Pracessing Pvi. !ui.(iaxmanagenmntimiia.cmn),FF—19, ist Floor,Cross River Mall,CBD
CGroud Near Karkardooma Court,Delhi- 1160632
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. i

APPEAL No.E/541/2012-EX[DB]
(Arising out of Order-in-Appeal No. 512-CE/MRT-11/201] dated

25/01/2011 passed by Commissioner of Central Ixcise & Customs
(Appeals), Meerut-11)

Commissioner of Customs & Central Excise, Meerut-Il  Appeliant

Vs,

M/s Kesar Enterprises Ltd. Respondent
Shri Gyanendra Kr. Tripathi. Asstt. Commissioner (AR) for Appeliant
Shri Kapil Vaish, Chartered Accountant for Respondent
CORAM:

Hon'ble Mr. Ashok Jindal, Member (Judicial)
Hon’ble Mr. Anil G. Shakkarwar, Member (Technical)

Date of Hearing 16/01/2018
Dale of Decision 16/01/2018

FINAL ORDER NO» 702 2) / QoG

Per: Anil G. Shakkarwar

The present appeal is filed by revenue against Ofcier--in»
Appeal No. 512-CE/MRT-1I/2011 dated 25/01/2011 passed
by Commissioner of Central Excise & Customs (Appecals},
Meerut-ii, on the ground that the Final Order
No.A/1101/2002-NB dated 07.11.2002 was not accepted by
revenue and a reference application was filed before the

Hon'ble High Court of Allahabad.




b

APPEAL No.E/541/2012-EX{DB]

2. Heard the learned A.R. for revenue who has presented

the said grounds of appeal.

3. Heard the learned Counsel for the respondent who has
submitted that the reference application filed against said
Final Order dated 07,11.2002 was decided through «Eﬁz;;&
Order dated 15.07.2015 passed by Hon’ble High Court of
Allahabad in Central Excise Reference No.4/2011 and they

have dismissed the said reference. Therefore, the ground on

which the present appeal is filed, does not sustain.

4. On consideration of grounds of appeal and submissions
of learned Counsel {or respondent, we do not find any merit in

the appeal filed by revenue,
5. Therefore, we dismiss the appeal filed by revenue.

(Dictated in Court)

Sd/- sd/-

ASHOK JINDAL ANIL G. SHAKKARWAR

(MEMBER JUDICIAL) “~ {MEMBER TECHNICAL)
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